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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
- LR te Wge 0 Iy 8§ eeLalye 2 - r,b..g.".‘nai-l"’ivm(r)
- Uty ee 2l 0 gy S e 0 - ol e e - VY aie (1)
6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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- Uy e gyS a ey S et oy 0 - ]o,h.‘_..én&-v“w(v)
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SUttE Sy e apr S vt quySy 8- ¥ jan o W~ Ve daaks (9)
coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
Suetr 0 ol e & e ,l,.ilu-’o,h.‘._,_?‘}-VFO amis ()})
- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
S otR ot i 0 Jln S et By 3 - P gl o @ 1oV &b ()
- DR gt UKy 0 ey S ee GaUK) 0 -] yoe = )10 &b ()
- by et UG 0 e S ee 500051 a0 - |1 e ¥ - |Ire amie ()
4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
- U¥R ee olﬂuéhp.pé e lﬁ n -9 ghe - 1Y mhe (P)
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PARLIAMENTARY DEBATES

(PART I-—QUESTIONS AND ANSWERS)

Wednesday, 1xt February. 1950

The House met at a Quarter to Eleven of the (lock

[Mr. Speuker (The Honourable Shri ;. V. Mavalankar) in the Chair.}

8hri Gautam: Sir. on a point of order

Mr. Speaker: There ure first the onths or affirmations.

8hri Gautam: Sir, before yvou proceed with uny kind of business 1 wunt
to enquire whether we are meeting constitutionally today, because vesterday
this House was not adjourned by the Speaker for today. '

Mr. Speaker: There wax no meeting vesterday.

MEMBERS SWORN

The Honourable Shri Mohan Lal Saksens (Minister of State for Rehabili-
tation).

Shri Kameshwara Singh of Darbhanga (Bihar).

Shri Khandubhai K. Desai (Bombay).

Shri T. T. Krishnamachari (Madras).

Shri Harihar Nath Shastri (Uttar Pradesh).

Sved Nausherali (West Bengal).

ORAL ANSWERS TO QUESTIONS
DELEGATION To BURMA

*]1. 8ari Bidhva: (2) Will the Prime M nister be pleased to state whether:

any Delegntion has been sent to Burma in connection with the properties of
Indian nationa's residing there?
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(b) Is it a fact that such a De'egation was decided to be sent early last year
put could not be sent for various reasons?

(c) What steps do Government intend to take to settle the question of
properties of Indian nationals in Burma?

The Deputy Minister of External Affairs (Dr, Keskar): (a) No.

(b) Yes. The visit of the delegation wus postponed indefinitely at the request
-of the Government of Burmsa who were theu preoccupied with the internal dis-
turbanceg in the country,

(¢) It is proposed to send the delegation to Eurma in March, 1950, to discuss
with the Government of Burma matters arising out of the Burma Lund Nationali-
.sation Act, 1948.

Shri Sidhva: What is the total wmount of immovable property of Indian
nationals in Burma?

Dr Keskar: I cannot give the exact figures but T think it is about 90 crores
of rupees.

8hri Bidhva: May 1 know whether any negotiations have taken place between
the Governmen's of India and Burmg with regard to Indian landed property in
Burma?

Dr. Keskar: Does the hon. Member mean recently ?
Shri Sidhva: Any time.

Dr. Keskar: ]| think the Government have from time to time put before the
House the course of negotiations with regard to Indian landed properties in
Burma and, if 1 remember aright. on two or threé occasions detailed discussions
have taken place on the floor of the Hiouse with regard to this matter.

8hri Sidhva: May I know whether Government have decided the personnel
-of the delegation which they propese to send to Burma in March?

Dr. Keskar: Not yet.

Prot. Ranga: May I know whether this delegation is expected to interest
itself only with the interests of the moneyed or our own landed people or whether
it is also expected to interest itself in the welfare of the Indian workers there?

Dr. Keskar: This is a non-official delegation going out to discuss only matters
arising out of the Burma Land Nationalisation Act, 1948.

Prof. Ranga: In view of the fact that Government is sponsoring this dele-
-gation, have Government taken care to see that this delegation will interest itself

in the weliure of non-propertied Indian nationals also?

Dr, Keskar: The question of the welfare of non-propertied Indiang in Burma,
. 'is always engaging the attention of the Government,

Shri Syamnandan Sahaya: Muy I know if it is a fact that Indian rationals
-are debarred even from bringing their movables from Burma to India?

Mr, 8peaker: It does not seem to arise out of this question, which refers to
.a 8pecific point, namely, the properties of Indian nationals in Burma.

S8hri Syamnandan Sahaya: The usufructs of these propertiecs have to be
brought to India and therefore, I thiuk, this question arises. At present the
usufructs of these properties are not allowed to be brought from Burma into this
«country.

Mr, Speaker: The question would appear to be connected.
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Dr. Kegkar: Government have no information that Indians are not allowed
to bring their movable properties. But if the hon, Member means gold, jewellery
and such things, probably there is » ban on moving them out of Burma.

8hri Tirumala Rao: Do Government propose to send the same delegation
which was arnounced sometime ago under the leadership of Dr. Pattabhi
Sitaramayya in connection with the delegation envisaged to be sent in March?

Dr. Keskar: The personnel of the delegation has not yet been decided.

Sardar Hukam 8ingh: Do Government consider that the internal conditions
in Burma will be such in March, 1950, that these questions could be discussed
with that Government?

Dr. Keskar: The Government of Burma is proceeding with the implementation
of the Land Naticnalisation Act and we thought that it might be to the detriment
of our nationals if we did not have certain discussions with them before they
began its implementation,

Shri R. L. Malviya: May T know the number of Indian nationals in Burma?

Dr. Keskar' 1 think this information has been given many times on the floor
of the House—the number is between 600,000 and 700,000.

Shrimati Durgabai: May I know what steps the Government have taken for
the interim protection of the properties of Indians, that is, before the Delegatior.
goes there and settles the question.

Dr. Keskar: The properties of Indians can be protected only by the Govern-
ment of Burma and we have always been putting the case of the Indians to the
Burmese Government.

MANUFACTUR™ OF MOTOR VEHICLE BATTERIES

*2. Shri Sidhva: () Wili the Minister of Industry and Supply be pl ased
to state whether batteries manufactured in Ind'a for motor vehicles ar.
sufficient to meet the total “onsumption in Tndin?

(b) Were any batter'es imported during the lust vear and if so. what wera
the quantity and va'ue thercof?

(¢) Are any efforts beine made bv the existing industry in India to make
the country self-sufficient ‘n batteries?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) No.

(b) Yes. Tmnports were allowed subject to monetary ceilings and restricted
to types not manufactured in the country. Separate figures in regard to motor
vehicle batteries are not maintained: but estimated value of imports during
1948-49 was Rs 31 lakhs,

(c) Yes.

Shri Sidhva: What is the total amount of the batteries manufactured in Tndia
as ugainst the 31 lakhs imported?

Dr. 8. P. Mookerjee: Tn 1948 the total number was  110,000; in 1949,
101,000 ; and during the last two months it was 15,500 in November and 18,000
in December. The figures are in numbers.

Shri Sidhva: May T know the value?
Dr. 8. P. Mookerjee: I cannot give the value at the present moment.
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Shri 8idhva: | wanted to know the values because the hon. Minister mentioned
the figure 31 lakhs in his answer,

Mr, Speaker: He has not got those figures.

Sardar B. 8. Man: Ir it 4 fact that thie motor batteries produced in India
first require the cur to be pushed by hand before it starts moving?

Mr. Speaker: Order, order,

8hri Kamath: How do batteries manufactured in India compare in quulity
with those imported from abroad?

Dr. 8. P, Mookerjee: The quality is improving steadily.

Shri S8yamnandan 8ahaya: Are Govermment tuking any steps to mnke this
country self-sufficient in the matter of batterier; if so what are they?

Dr. 8. P. Mookerjee: So fur as batteries required for light duty vehicles are
concerned. the installed capacity in India is quite sufficient to meet the require-
ments of the country. Seo far as batteries required for heavy duty motor vehicles
are concerned, we are not producing sufficient number, and we are encouraging
some of the existing manufacturing concerns to fall in line ay soon as possible.

8hri Kamath: Huve Government any plan for the standardisation and quality
control of batteries, especially motor vehicle batteries?

Dr. 8. P. Mookerjee: We give every possible technical assistence whenever
we find that difficulties have to be removed. .

8hri Tyagi: Have Government sent any advice to the Minister of Commerce
not to import such Latteries as are available in India?

Dr. 8. P. Mookerfee: That is the policy, that is. not to import those butteries
capable of being manufactured here and nre manufuctured here,

Shrimati Velayudhan: Is any protection given to this industry?

Dr. 8. P, Mockerjee: According to the report of the lust Tuariff Board in 1948
an import duty of 87} per cent. ad valorem is leviuble in respect of ull countries
other than U.K. und in the case of U.K. 80 per cent. This will expire by
Murch, 1960, and the question of future protection will be considered later on.

8hri B, Das: Have Government issued instructions to the various manufac-
turing concerns like Hindustan Ten and others to use Indian-manufactured
battery in their motor c¢ars?

Dr. 8. P. Mookerjee: We are not importing batteries for light motor vehicles.
Theyv will therefore have to use them.

EVACUEE PROPE 1Y

*3. 8hri 8idhva: () Will the Minister of Rehabilitation be pleased to state:
whether the quest’on of evucuee property was considered at the meeting of the
Advisory Committee in Dccember, 1949°?

(b) 1f so, what were their recommendations?

(¢) Do Government intend to take this question to the United Nations
Organization ? o i

The Miniater of State for Rehabilitation (8hri Mohan Lal SBakeena): (a) Yes.
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(b) The Minutes of the meeting of the Standing Advisory Committee have
already been circulated to all members; and the hon. Member is requested to
refer thereto.

(¢) No.

Shri Sidhva: Was it the recommendation of the Advisory Committee that the
subject be referred to (he United Nations?

Shri Mohan Lal Saksena: There was no question of referring it to the United
Nations Organisation,

Shri Sidhva: With reference to part (b) of the question may I know what was
their recommendation ?

Shri -Mohan Lal 8aksena: I huve already stated that the proceedings of the
meeting have nliendy heer circulated to members. He has got a copy and he
could refer to it.

8hri 8idhva: | have another question to put. but before 1 get an answer to
the question 1 would like the House to be enlightened.

Mr. Speaker: Hc¢ may put the question.

Shri 8idhva: May 1 know what is the definite recommendation of the Advisnry
Committeec—as nsked for in part (b) of the question?

8hri Mohan La! S8aksena: 1 have already circulated copies of the proceedings.
He must have got it.

8hri Sidhva: 1 have not received it,

Shri J. R. Kapoor: On u point of order, Sir, 1 understand that the proceedings
of Standing Advisory Committees are confidentiul.........

An Honourable Member: Not from the House.

. 8hri J. R. Kapoor: From the House also though they are not circulated to
every Member. 1s it open to any Member to put a question concerning them
in the open House?

Mr, 8peaker: 1 think it is perfectly competent: for a Member to do so.
Shri Tyagi: 1s it a fuct that the snid recommendations differ fron: the

provisions of the Iivacuee Property Bill as passed in this House, and if so have
Government accommodated those recommendations in the Bill?

Shri Mohan Lal Saksena: 1 submit. this does not arise from this question.
The question does not relate to the provisiong of the Bill; it relates to the question

of referring the question to arbitration.

Shri Tirumala Rao: With reference to part (c) of the question, is it a fact
that the hon. Minister in charge of Rehabilitation while speaking at a public
meeting in Lucknow stated that this matter may be taken to the United Nations;
if so does it reflect the policy of the Government?

8hri Mohan Lal Sakeena: I never said that it should be referred to the United
Nations. T snid we may have to refer the question to arbitration.

Pandit Krishna Ohandra Sharma: Has any assessmeni been made of eva-
cuee properties in Irdia?

Shri Mohan Lal Sakeena: Not yvet.

-
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CoNFERENCE TO IMPLEMENT U.N.O. RESOLUTION re INDIANS IN
SOUTH ARICA

»4. Bhri Sidhva: (1) Wil! the Prime Minister be pleased to state whether
the Government of India have accepted the invitation to participate in the
conference ~onvened by the South African Government for implernenting the
resolut'on of the United Nations Organization regarding the treatment of
Indinns in that country?

(b) 1f so, what is the name of the Indian delegate sent to the Conference?
(c¢) What is the result o the conference?

The Prime Minister (8hri Jawaharial Nehru): (a) and (b). As stated by me on
28th November, 1949 in the Congtituent Assembly of India (Legislative) the
Governments of Indis and Pakistan and the Union of South Africa have agreed
to hold preliminary talks commencing at Cape Town on February 6th, to discuss
the possible summoning of a Round Table Conference and the subjects to be-
considered by such o conference. The Goverument of India will be represented
at the discussions by Shri Hirday Nath Kunzru. He will be assisted by two-
official advisers,

(c) Does not urise.

Shri Bidhva: May 1 know whether this question of conference was initiated
by the Government of India or by the South African Government?

~ Shri Jawaharlal Nehru: The question of having a conference was in a sense
initiated. or referred to, by the resolution of the United Nations. Thereupon

the Government of Indin initinted it with the South African Government und
the Government of Pakistan

IMPORT OF CEMENT

*5. Sardar B. 8. Man: (1) W.I the Minister of Oommerce bhe pleusod / to
state the reasons why cement is being imported in spite of the improved situa-
tion in the indigenous cemient production ?

(b) How long will the ex’sting agreements, if auy, between India and foreign:
countries for the import of fore'gn cement continue?

(¢) Is it proposed to rencw {l:ose agreements?

(d) What is the total tonnage und approximate cost o cement India has
to import under those agrcements?

The Minister of Commerce (8hri Neogy): (a) Importation of cement is neces-
sury because, m sple of the improvement in the indigenous production of
cenient the quantity available is not enough tc meet  the country's  to'g!
reqiireents.

(b} At present cement is covered by the Indo-Polish Trade Agreement only.

This agreement will expire on the 30th June, 1950.

(¢) 1t is too carly to say whether the Indo-Poiish Trade Agreement would be
renewed after its expiry,

(d) Undew the Indo-Polish Trade
1,00,000) tons of cement.
ton f.o.b.

Agreement it hag been agreed to import
The price was stated to be approximately £3-10-()pper

»
8hr{ Syamnandan 8ahaya: Is it a fuct that while the sale of indigenous
cement was controlled, foreign cement was not so controlled with the result that
Indian cement was not sold at all and there was heavy accumulation of stocks?
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8hri Neogy: So far as the control over the sale of cement is concerned, it is
primarily the function of the Provincial Governments. The Ministry of Industry
and Supply keep in touch with the Provincial Governments in this matter. So
far ns the Cominerce ‘Ministry is concerned, we have no connection with the
question of distribution or price control of cement in the country,

8hri Syamnandan Sahaya: Is it not a fact that quotas to the different cement
manufucturers are allotted by the Government of India for sale to different parties ?

8hri Neogy: That may be so, but as I stated I am not in a position to give
any authoritative reply to these questions.

Prol. Ranga: \What is the latest appraisal made by the Government about
the adequacy of the loeal production of cement? How soon do Government
expect that Indin might become self-sufficient in cement?

8hri Neogy: Well, T might give a rough iden abcut the position. The current
yeur's production i estimated at 3 million tons, and the requirement of the
country for the current year is estimated at about 4 million tons.

8hri Tyagi: Is the pivmenrt made in dolars?

8hri Neogy: No. They are all soft-currency countries.
Shri Chaliha: What is the quantity of cement imported from the U.K.?

Shri Neogy: As 1 have said, the only trade agreement in this matter which
has as yet to be operated ig that with Poland. There is no trade agreement with
the U.K. on the wubject but some cement may have come from the U.K. during
an earlier period when cement was on the Open General Licence. Rut I should
like to check up the matter if my honourable friend wants to know the exact
pesition.

Shri Hossain Imam: May I know from the hon. Minister what is the sale
price fixed in India for the Polish cement, becuuse its f.o.r. price seems to be
lower than Indian prices?

Shri Neogy: The maximum ceiling price of imported cement fixed for port
towns by the Central Government is landed cost plus 10 per cent., or Rs. 135
per ton, whichever is less.

8hrl Hoesain Imam: What is the price of the indigenous cement?

8hri Neogy: | understand it is Rs. 82/8/- per ton.

Pandit Maitra: What is the quantity of cement, if.-any, that wug imported
from Pakistan last year?

8hri Neogy: | have not got the figure before me and I am not in a position
to give a reply now.

8hri Tyagi: Why are the Government charging 10 per cent. extra on the
landed cost?

Shri Neogy: Government is not charging it. My honourable friend does not
expect the cement to be sold at landed cost! '

Shri Tyagl: But where does this margin %f 10 per cent. go?

Shri Neogy. To those who deal in cement.
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INDO-PAKISTAN ASREEMENT r: PLACES OF WORSHIP

*@, Sardar B. 8. Man: (1) Will the Minister of Rehabilitation be pleascd to
state whether there has beer an agreement between India und  Pakistan
regarding the preservation of the sanctity of the places of worship in either
country?

(b) Have any instances come to the notice of the Government of Indin where
Pakistan has not conforined to the terms of the sald agrecment?

(e) 1s it & fuct that the property nttached to Gurdwaras and other shrines
in Pakistan have been declared evacuee property?

(d) Has any income been received by the Government of 1udi_u from those
properties declared evacuee properties or requisitioned by the Pakistan Govern-
ment?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a) to
{¢). Yes,

(d) The repiy is in the negative.

Sardar B. 8. Man: May I know what are the termng of those agreements by
which the sunctity of the different temples was sought to be preserved?

Shri Mohan Lal Baksena: There was a provision in the agreement that the
" places of worship belonging to the minority communities will be respected an:
that they will not be allowed to be desecrated.

8ardar B. 8. Man: Have any instances come to the notice of the Indian Gov-
ernment where recognised pluaceg of worship in Karachi have been desecrated
and converted into butcher-shops, another into & shoe factory and yet another
famous templz converted into a hotel?

Shri Mohan I.al Saksena: Yes, about 800 such instances have come to the
notice of the Gevernment of India and we have made representations to the
Pakistan Government,

Sardar B, 8. Man: If uny protest has been made to the Pakistun Government,
may T know what hag been the result thereof from the Pakistan side?

Shri Mohan Lal S8aksena: Well, correspondence is still going on.

Shri T. Husain: I understand from the answers that the Government of
Pakistan do not preserve the sanctity of holy places of worship. Now, my
question is this. Do Government propose to alot the Muslim wakf property of
those trustees nnd mudwallis who have migrated from India to Pakistan to those
H}i\ndus a:)n(l Sikh trustees who have migrated from Pakistan to India, and if not,
why not?

Shri Mohan Lal Saksena: The question makes an assumption. In Tndin,

ther: are very few such properties where the beneficiaries have all gone to
Pakistan.

Sardar B. 8. Man: Was it a part of the agreement that the propetties attached
to temples and gurdwaras were not to be declared evacuee property and neither
were they to be requisitioned? Was this in the agreement or not?

Shri Mohan Lal Baksena: Yes, it wag a part of the agreement,

Sardar B. 8. Man: Is it or is it'not true that Pakistan has contravened all
these agreements regarding the property attached to temples and gurdwaras?
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Bhri Mohan Lal Baksena: Yes, to a large extent. To consider this a joint
committes of both the Governments was proposed; but the committee has not
yet met

EXPENDITURE ON RESETTLEMENT OF DISPLACED PBRSONS

»7. Bardar Hukam Singh: Will the Minister of Rehbabilitation be pleased
to state:

(a) the total amount spent so far i.e., upto 81st December, 19049 for the
resett.ement of displaced persons; and

(b) the smount spent (it sctually for the benefit of the displaced persons,
(ii) for the staff employed for resettlement, and (iii) other aucillary jurposes?

The Minister of State for Rehabilitatioa (Shri Mohan Lal Saksens): (a) There
is always a time lag between the actual expenditure and its bocking in accounts.
The actual booked figures of expenditure upto the end of November, 1949 which
is the latest date for which figuree are available are Rs. 45,83-30 lakhs.

(b) (i) Rs. 400832 lakhs, (ii) Rs. 876;88 lakhs, and (ii’) Re. 14310 lakhs.

Shrimati Durgabal: May I know what is the total amount spent on construc-
tion of townships for the benefit of the displaced persons?

8hri Mohan Lal Saksena: I shall require notice of this question.

Shrimati Durgabai: May 1 know whether it is the intention of the Govern-
meut to increase the expenditure on these various items or to effect any reduction
as a matter of the economy drive?

8hri Mohan Lal Saksena: A special committee has been appointed under the
chairmanship of my hon. friend, S8hri Gopalaswami Ayyangar. It is guing into
the question and will make recommendations on expenditure during the next
year.

Sardar B. 8. Man: Has the attention of the Government been drawn to a
news item published in the newspupers that a particular gus lamp’s rent in the
R. and R Ministry was paid Rs. 1,200 whereas its price was about Rs. 60?

Shri Mohan Lal Saksena: No.

Shri Kamath: May [ know how much money has been spent for the benefit
of displaced persons from Eastern Pakistan? Is there any separate account
kept or is it all under one head?

8hri Mohan Lal Saksena: If the hon. Member writes to me, I shall supply
the necessary information. '

8hri Rudrappa: Out of these displaced persons, how many are living in
Mysore State?

8hri Mohan Lal Saksena: About 10,000.
Shri Rudrappa: What is the nioney that is spent on them?
Shri Mohan La]l Saksena: ] ,hall require notice of that question.

121 P. D.
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CoroMB0 COMMONWEALTH CONFERENOR

*11. Pandit M. B. Bhargava: Will the Prime Minister be pleasad to state:

(a) the reasons which ied to the convening of the Commonwealth Foreign
Ministers Conference recently held in Colombo, and the main items scheduled
for discuss’on at the Conference;

(b) whether any decisions were taken at that Conference on all or any of
the items scheduled for discussion and to what extent such decisions will bind
the members of the Commonwealth;

(¢} whether the economic and political relations between the different
members of the Commonwealth inter se fell within the purview of the Con-
ference; and

{d) whether uny discussion took place at the Conference as regards the Indo-

Pakistan relations and also about the racial discrimination policy followed by
South Africa, and if so, with what resuits and if not, why not?

The Prime Minister (8hri Jawaharlal Nehru): (a) I have received notices of
several questions on the Conference on Commonwealth Affairs which recently
met at Colombo. 1 should like to draw the attention of Honourable Members
to the Communique that was issued in Colombo after the final meeting of the
Conference. | am placing a copy of this Communique on the table of the House
and this will give an answer to part (a) of this question. [See Appendiz I,

annexure No. 1.]

(b) Tt is not the practice of these Conferences to take any decisions which
bind the Members of the Cornmonwealth, each of which is an independent country
deciding its own policy.

{c) No.

{d) No.

The discussions in the Conference were secret and it would not be appropriate
for me to go into any greater detail. The practice at such conferences, which

was followed at Cclombo also, is to have a free and frank exchange of views,
leaving it to each Government to take whatever decisions it considers appropriate.

Pandit M, B. Bhargava: May I know whether the question of giving
fincncial assistance to Burma wag discussed at this Conference ?

8hri Jawaharlal Nehru: Yes. If the hon. Member refers to that com-
munique, he will find mention of it.

8hri B. Das: May I suggest that the communique be circulated?

‘Mr, Speaker: It is laid on the Table.

Bhri B. Das: That will take a long time. '
Mr. Speaker: He will get it soon.

8hri Kamath: TIs it a fact, as reported in the Press, that the Member States
ol the Commonwenlth assembled ut the Conference in Colombo agreed tn give
a frae hand to the United States so far as the settlement of the Japanese ques-
tion is concerned?

8hri Jawaharlal Nehru: I do not know what newspapers the hon. Member
teads. I did mot read that.
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8hri Kamath: The same as the Prime Minister does.

Shri Jawaharlal Nehru: In any event, I am not aware of that fact, either
at Colombo or elsewhere. It is out of the imagination of some writer in the
Press. :

Shri Kamath: That may be.

Shri Tirumala Rao: In regard to (d) about the racial discrimination policy
followed by South Africa, wus it agreed that any matters of dispute between
the Dominions should not form the subject matter of the discussions in that
Conference?

8hri Jawaharlal Nehru: It was not agreed. In fact, it was not raised. The
question did not erise there and it does not normally arise. It has not been
our practice to raise such matters in those Conferences.

Prof. Ranga: What is the position in regurd to the fixation of the agenda?
Ave the Member Governments first of all consulted and have they to agree
before the agenda is fixed up?

Shri Jawaharlal Nehru: If the hon. Member will recollect, I stated in
answer to some such question that there was no agenda for the actual Con-
ference, but there was some kind of agenda for the economie part of the Con-
ference, which was dealt with by the permanent officials. For the main Con-
ference, there was actually no proper agenda.

Prof. Ranga: How do questions such as Indo-Pakistan relations come up
for discussion—is it after consulting the Governments concerned ¢r by any
member suggesting o subject at random and then the Conference proceeding
to discuss it?

Shri Jawaharial Nehru: The hon. Member has referred to Indo-Pukistan
relations. T have just made it clear that the question did not arise. It was
not mentioned; it was not discussed and it was not even on the agenda. As
for the agenda, th: normal practice is that the first meeting sits down and dis-
cusses its own agenda, that is to say, it puts down various subjects for dis-
cussion.

Shri Hanumanthalya: Would it not be desirable to raise these questions
concerning Commonwealth countries in the Commonwealth Conference?

Mr. Speaker: Order, order. He is arguing.

Shri Kamath: Was there any talk at this Conference about the unfree parts
of the British Empire such as Malays and other British colonies, and the
policy to be adopted by the free member states of the Commonwealth towards
the settlement of the problems of such unfree parts?

Shri Jawaharlal Nehru: Not in that context, but, of course, in relation to
uffairs in the world and Asia, reference was made to various purts including
those particular ones which the hon. Member mentioned.

Usg OF SHORT-STAPLE COTTON INSTEAD OF LONG-STAPLE COTTON

*12, Pandit M. B. Bhargava: (a) Will the Minister of Industry and Supply
be pleased to stote what technical difficuities exist in the Indian textile mills
using short staple cotton instead of long staple cotton?

(b) From which countries is it proposed to import cotton to fill our deficiency ?
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(e) Have the Government of India explored the possibilities of using short
staple cotton in place of long staple cotton, if so, with what results and if not,
why not?

(d) What is the ceiling price of Indian cotton and at what price would the
imported cotton be available to the Indian mills?

The Minister of Industry and Supply (Dr. 8. P. Mookerjes): (a) Short-staple
cotton can only be spun into coarse cloth. Our consumers need not only coarse
cloth but also medium, fine and superfine.

(b) From East Africa, Egypt. Sudan, Brazil and the United States of
America—also from Pakistan, if and when the present difficulties in the way
of Indo-Pakistan trade have been resolved.

(¢) It is not that we produce only short-staple cotton. We also produce
medium staple cotton. Our difficulty at the moment is a total shortage, which
cannot be met by using one variety in place of another.

(d) A statement is laid down on the table. [See Appendiz I, anncrure
No. 2.]

8hri 8idhva: May I know the percentage of short staple and medium
staple cotton produced by India?

Dr. 8. P. Mookerjee: The figures for 1949-50 are:

Short staple 65 lakh bales
Medium staple 13 -85 lakh bales
-Long staple 8-25 lakh bales.

Shri Hossaln Imam: Wha' is the ceiling price?

Dr. 8. P. Mookerjee: Prices have been stated in the statement laid on
the table.

8hri Khandubhal Desai: Arising out of answer to part (¢), have Government
received a suggestion from u section of the industry for collective purchase of
cotton—both indigenous and foreign—so as to prevent closure of the mills?

Dr. 8. P. Mookerjee: Nu. Sir. The industry is not prepared to undertake
that responsibility.

Shri Khandubhai Desai: Has not a section of the industry made such a sug-
gestion ?

Dr. 8. P. Mookerjee: I believe that section wants the cotton for its own use.
Thut will not serve the entire body of mills.

Dr, Deshmukh: May I know if any of the short staple cotton is not
being used in India and if sc, what is the quantity that cannot be used Fy
Indian mills?

Dr. 8. P. Mookerjee: As I said, we are producing about 65 lakh bales of
short staple cotton and our requirements are 5.75 lakh bhalas. So short staple
cotton is being used by a number of mills.

8hri Tyagi: Is it a fact that most of the mills are reluctant to take long
staple cotton and they are anxious to take only short staple cotton?

Dr. 8. P. Mookerjee: No, Sir. I think the hon. Member has misunder-
stood the position.

Shri Sidhva: May I know the total number of mills closed down for want
of cotton supply?

Dr. 8. P. Mookerjee: The total number of mills which are closed today for
want of cotton is five.
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INDO-AFGHAN TREATY

*13. Pandit M. B. Bhargava: Wil the Prime Minister be pleased to state
how the terms of the present treaty with the Government of Afghanistan differ
from the terms of the previous arrangement existing between the two Gov-
ernments?

The Deputy Minister of Externa] Aftairs (Dr. Keskar): Copies of the Treaty
of 1921 and of the recent Treaty of Friendship with Afghanistan are placed on
the Table of the House. [Copy placed in the Library....See No. P-48/50.*

Shri T. Husain: As the Government of Pakistun-is on bad terms with the
Government of Afghanistan and Government of India, do Government propose
to enter into a treaty with the Government of Afghanistan to protect each other
in case of aggression from Pakistan or uny other country, and if not, why not?

Mr. Speaker: The question is more or less argumentative.

CLoTH PRODUCTION

*14, Pandit M. B. Bhargava: (a) Will the Minister of Indusiry and Supply
be pleased to state the estimated total quantity of cloth expected to be pro-
duced in India in the year 1950-51. (i) in Textile” Mills and (ii) by Handloom

Industry?

(b) What is the yardage of cloth estimated to be imported?

(¢} What were the total quantities of cloth produced in India, imported from
foreign countries and consuned in India in 1948-50?

(d) How much cloth was exported to Pakistan in 1949-50 in exchange of
cotten bales or otherwise, and how much is expected to be exported to Pakistan
in 1950-51?

(e) What quantity of cloth was exported to other foreign countries in the
yvear 1949-50, and is likely to be exported in 1950-51?

. The Minister of Industry and Supply (Dr. 8. P. Modkerjee): (a) (i) 4,000
million yards and (ii) 1,200 million yards. :

(b) Provision has been mude for Rs. 756 lakhs worth of cloth to be imported
during the first half of 196v.

(c) Total production of cloth during 1949.50 is estimated to be 3,800 million
yards. The statistics regurding actual imports of cloth during the year 1949-50
are being collected and will be placed on the table in due course.

(d) The exports of cloth including Hand'oom cloth to Pskistan during th:
9 months from April to December 1949. amounted to 80:28 million vards.
During the same period India received 188,214 bales of cotton from Pakistan.

(e) During April to December 1949 it amounted to 872:11 million yards.
The target for export of cloth during the year 1950-51 has been kept at 800

million yards.
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DisrosaL oF SURPLUS SToR:s

*15. S8hri Barman: {a) Will the Minister of Industry and Supply be pleasei
to state on what date or dates Rehabilitation and Defance Ministries’ ban
on release of surplus stcves was withdrawn?

(b What was the book value of stock on those dates?

(c) What is the total recovery from sales sjnce such dates and against
what book value of stores?

The Minister of Industry and Bupply (Dr. 8. P. Mookerjee): (a) The ban
in connection with relief and rehabilitation came in force on 30th September,
1947 and was withdrawn om 8th June, 1949.

The Defence Ministry’s bans were imposed from time to time after the
Partition and were lifted by July 1949.

(b) Book value of stores awaiting disposals on 1st July, 1949 was Rs. 150
crores.

(c» Sale value realised from 1st July, 1049 to 81st December, 1949 was
Iis, 977 crores against & book value of Rs. 8357 crores. In addition 11,554
fons uf Salvage and scrap., of which book value is not known, were sold for
Rs. '40 crores.—Total realisation Rs. 10-17 crores.

8hri Barman: Is it a fact, Sir, that a large quantity of the disposul stores.
is lying in the sun and cons L-quently is deteriorating? [f s», do Government
propose to dispose of those stocks as quickly as possible?

Dr. 8. P. Mookerjee: There arc some stocks which are lying in the open
and we are toking steps to dispose of them as qu1ckly as possible. The diffi-
culties are to find buyers:

Dr. Tek Chand: What is the approximate valuz of the stores lyiny with the
Rehabilitution Department?

Dr. 8. P. Mookerjee: 1t will be about u crore of rupees.
Shri Shiva Bao: May T ask my hon. friend whether his reply to part (b}

of the question also includes the reparutions we got from Germany?

Dr. 8. P. Mookerjee: This deals only with the disposal stocks.

8hri Kamath: Is it a fact that the Rehabilitation Ministry at one time
imposed a blanket ban on the surplus stores which resulted in wastage of stores
as the Ministry did not ncquire as much stores as was justified by the ban?

Mr. Speaker: It is u matter for inference.
Shri Kamath: Was u« blanket ban imposed?
Mr. Speaker: The Minister has already answered that.

Shri Barman: With the reduction of the disposal stores, are the Govern-
ment taking steps to make adequate reduction also of the staff?

Dr. 8. P, Mookerjee: Yes, Sir. The staft is being proportionately reduced.

Shrimati Renuka Ray: Have any steps been taken as yet to make over the
surplus stores to Provincial Governments?

Dr. 8. P, Mookerjee: They are being done regularly.
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Shrimati Renuka Ray: Is it being done in view of the fact that developmeut
grants to provinces have been reduced, or are they to pay for the stores?

Dr. 8. P. Mookerjee: We are supplying stores to the State Governments at
considerably reduced rates.

‘Shri Hoesain Imam: Are there any rules governing supply of stores to Gov-
ernment Departments and Provincial Governments, e.g., the Assam-Benygel
Link Railway?

Dr. 8. P. Mookerjee: I have alreudy said so. There are rules governing this.

GRANT OF LIOENCES TO IMPORT RAW MATEIIAL3 FOR PRODUCTION OF
ARTIOLES FOR EXPORT

*16. Shri 8. C. Samanta: (a) Will the Minister of Commerce he pleazed
to stnte whether any preference is shown in granting licences to import ruw
materinls for munufacturing artizles for export to Dollar areus?

(b) What are the raw materinls which are thus imported and utilised ?

The Minister of Commerce (8hri Neogy): (a) and (b). The more important
raw materials that are relevant in this connection are (i) raw jute, (ii) raw
cotton, (iii) cashewnuts, and (iv) stick lac. To a small extent bamboos of &
special type, unfinished cultured pearls und raw hides and skins are also im-
ported for finishing and re-export. Tmport of raw jute from Pnkistun the only
source outside India was covered by Open General Licence till the 25th
September 1949, Cashewnuts and stick lac are even now covered by Open
General Licence for imports from soft currency countries. Licences for raw
cotton from soft currency countries are granted liberally. For imports of
Cashewnuts from Tortuguese East African countries licences are given liberelly
to those who re-export them. Raw hides and skins from soft currency coun.
tries other than Pakistan are covered by Open General Licence. 'Thug it will
be seen that there are no unnecessary or avoidable difficulties placel in the
wuy of import of the more important of such primary commodities,

Shri 8. C. S8amanta: Is it a fuct, Sir, that delays in the granting of licences
tnke place, and in some cases for some technical reasons?

Shri Neogy: Will the hor:. Member specify the commuodities in regard to
which he makes the complaint? As 1 have already indicated. the cormminodities
which are relevant in connection with his own question have not been subjected
to any restrictive provisions of licensing. ~

Shri 8. 0. Samanta: I was referriug to the grant of licences for the hmport
of bamboos. I referred the matter to the hon. Minister and he has not been

able to give me an answer.

Shri Neogy: I should like to look into the matter. As the hon. Member
would realise, it was rather an unusual application to be permittad to import
bamboos from abroad, and it took naturally some time to satisfy oursclves
nbout the justification for such importation.

Shri 8. O. Samanta: I think I impressed on the hon. Minister that the
bamboos were to be imported, with a view to exporting the articles manufactured

out of them.
Mr. Speaker: I cannot permit an argument.
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Shri Barman: Will the hon. Minister tell the House the necessity of imposing
any control on the import of bamboos from Burma, particularly when it is
intended to export the finished goods?

Shri Noogyf The hon. Member is aware of our foreign exchangg difficulties.
We have to be very cureful in allowing importation of commodities that are
not essential for the purpose of local consumption or for being re-exported after
being processed. In this particular instance 1 went into the matter myself and
I think whatever is justified by the circurnstances will be done.

Shri Mudgal: Many of the plastic manufacturers have complained that
while they are permitted to import raw materials for the industry, they are
not allowed to export the finished articles.

Mr. Speaker: The hon. Member can only ask for information. What is his
question ?

Shri Mudgal: Are plastic manufacturers permitted to export finished pro-
ducts?

8hri Neogy: I should like to look into the matter. It is difficult to answer
specific questions of this kind without any previous notice.

Shri Kesava Rao: Usually, how many days' notice is necesstry for issuing
a liccnse?

8hri Neogy: That depends on circumstances.

INDC-PAKISTAN AGREEMENTS

*17, Sardar Hukamlsingh: Will the Prime Minister bLe pleasad t) stote:

(a) the total number of agreements entered into belween ludia and Pakistan
since 1st January, 1948; and

(b) the number of agreements which have been violated by Pakistan out of
those referred to in part (a) above?

The Ministar of Truusport and Railways (Shri Gopalaswami: (1) Ahout 28.
(b) About 12.

Sardar Hukam Bingh: Is there any agreement out of these twelve that have
been violated by Pakistan, in which Pakistan has not accused India of its
breach ?

8hri Gopalaswami: 1t is difficult for me to answer that question, unless I
look into each one of those agreements and see what allegations have been
made by the other side.

Sardar Hukam Bingh: Is there dhy agrcement out of these twelve in which
there has been even part compliance by Pakistan?

Shri Gopalaswami: Yes, there are a few.
Bardar Hukam Singh: How many?
8Shri Gopalaswami: T think about four.

Shrl Raj Bahadur: Moy I know the nature of the agreements violated by
Pakistan ? '

Shrl Gopalaswami: I have got a list here. If the hon. Meinber wishes
to have that information, I can give it to him separately.
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Shri Kamath: Have any of such violations been brought up or discussed at
any recent Inter-Dominion Conference?

8hri Gopalaswami: Yos, several times.
Shri Kamath: What was the outcome of those discussions?

" 8hri Gopalaswami: In some of those cases an understanding was arrived at
«nd in other cases there was no possibility of an agreement being.reacked.

CoMmMONWEALTH FoREIGN MINISTERS’ CONFERENCE AT COLOMBO

*18. Prof. K. T. Shah: Will the Prime Minister be pleased to place before
tlie House a summary of tiic results of the Commonwealth Foreign Ministers’
Conference in Coismho?

The Prime Minister (S8hri Jawaharlal Nehru): I invite the hon. Member's
attention to the reply just given by me to part (a) of Question 11 asked by
Pandit Mukut Bihari Lal Bhargava.

Prof. K. T. S8hah: May I enquire as to what is the constitutional or legal
position. of these conferences vis-a-vis the Governments represented thereat?

Shri Jawaharla] Nehru: Tt is for some jurist to answer that question and
not for me.

RecoMMENDATIONS OF THE U.N. C.I.P.

*19. Prof. K. T. 8hah: Will the Prime Minister he pleased to give a
sunvinary of the reccrnmendations made by the United Nations Commission
for India and Pakistan regarding Kashmir, and the comments made by the
Governments of India and Pakistan on the same?

The Prime Minister (S8hri Jawaharlal Nehru): A copy each of the majority
and minority reports of the United Nations Commission for India and Pakistan
is placed on the Table of the House [Copy placed in the Library. See No.

P-49/50.

The Government of Indian have not considered it necessary to make any
comments co far; the appropriate time for this will be when the  Security
Council discusses the reports. T have no informution as to whether the Govern-
ment of Pakistan have made any comments.

Prof. K. T. Shah: Will the House have an opportunity to discuss these
recommendations and will the Government take the House into confidence
when they want to forward any comments thereon?

Shri Jawaharlal Nehru: I should imagine that it is rather difficult to
discuss a subject of this kind in this House when it is being counsidered by
the Security Council. It is not likely to help either the Security Council or
the Government if a discussion of this type were to take place. These matters
have been held up in the Security Council hecause of other subjects coming
up. In fact the Becurity Council was not able to meet in the month of
January. Tt may perhaps meet this month and coneider those reports or
some proposals, and I hardly think it would be feasible or desirable for this
House to discuss a subject which is to come up before the Security Council
in a few days time.

Shri Kamath: Is it a fact that the proposals miade by General MacNaughtor.
in the Becurity Council for the settlement of the Kashmir question go far
beyond the recommendations of the U.N.C.I.P. which were based on the
resolution of August 18, 1948?
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Bhri Jawaharlal Nehru: They do go beyond those recommendations in
certain respects. .

Bhri Kamath: Have we agreed to consider them even then?

Shri Jawaharlal Nehfu: We have to consider everything that is placed
before us.

Shri Kamath: Even though they are contrary to the U.N.C.L.P. recom-*
mendations?

Mr, Speaker: Next question.

Pr puctioN AND EXPORT oF CoAL

#20. Dr. Deshmukh: Will the Minister of Industry and Supply be pleased
to state:

194&83‘)’0&6 total quantity of coal produced in the years 1947-48, 1048.49 and
-0V

(b) the quantity exported during each of these years;

(c) the average maximum and minimum prices per year at which this
quantity of coal was exported; and

{d) the wholesale average rate prevailing in each year at mines for the
wholesale dealers nnd the price at which retail sales were effected?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): () to (d). A
statement is laid on the Table. [See Appendix I, annexure No. 8.]

REesipDENTIAL HOoUsEs FOR RE+® GEES

*21. Glani G. 8. Musafir: Will the Minister of Rehabilitation b: pleus d

1o state.

(2) the number of residential houses built only for displaced persous which
are lying vacant in Centrally administered areas;

{b) the approximate period of their being vacant;

(¢} whether Government huve considered the causes and reasons for it; and

(d) what conclusions have Government reached in this respect?

The Minister ot State for Rehabilitation (8hri Mohan Lal 8aksena): (a) to (d).

The information is being collccted and will be laid on the Table ¢f the Hous>
in due course.

Puxiap NaTiONAL BAXNK, LAHORE

*22. Sardar B. 8. Man: (a) Will the Minister of Rehabilitation be pleused
to state whether the atienticn of Government has been drawn to the fact thas
the Lahore branch of the Iunjab National Bank, Dethi, has been declared an
evatuee property, and requisitioned by the Pakistan Authovities?

(b) Is it a violation of the Inter-Dominion Agreement?

(¢) If so, what steps have the Government of India taken regarding the
breach of the agreement and with what results?
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The Minister of State for Rehabilitation (Shri Mohan Lal Saksens): (a) to (e).
The question should have been addressed to the hon. Minister of Finance. It
has accordingly been transferred to the list of questions for 8th February,
1950, when the hon. Minister of Finance will answer it.

‘Bhri Sidhva: May I krow why this question was not transferred by the
hon. Minister himself?

Mr. Speaker: This point has been raised several times and I have answered
it. -

Shri B. Das: May I draw the attention of the hon. Minister for Rehabi-
litation to the fact that he controls evacuee properties and other matters and.
as such, how can he evade these questions?

Mr. Speaker: We do not want to enter into an argument now.
PAKISTAN PROTAGANDA e KASHMIR

*23, Sardar B. 8. Man: Will the Prime Minister be n'aas:d to statc:

{a) whether Government are aware of the propaganda going on in Pakistan
for forceful occupation of Kashmir; and

(b) whether Sardar Ibrahim of Azad Kashmir Government has said openly in
Rawalpindi conference that Pakistan will take Kashmir by force?

The Prime Minister (Shri Jawaharlal Nehru): (s1) and (b). There has been
n grent deal of proyagenda in Pakistan about Kashmir in which references
to war have been frequent. Sardar Ibrahim is also reported to have spoken
in this vein.

Chaudhry Ghulam Abbas is reported to have said recently at Sialkot that
if the Security Council fails. ‘“We shall once aguin strike with all the resources
in men and bullets at our command, never to rest till the object is complctely
achioved.”” While the Gevernment of India do not attach any importanc:
to these utterly irresponsible statements, they regret greatly that any person
in Pakistan should make them and that the Pakistan Government should
permit them. They are a clear breach of the conditions of the cease-five.

Sardar B. 8. Man: May I know from the Prime Minister whether this
propaganda going on in Pakistan regarding Kashmir is with the active assis-
tance of the Pakistan Government or with its connivance or complianc:?

May 1 know whether this is mere propaganda or whether actual preparations
for war are also going on .in Pakistan?

8hri Jawaharial Nehru: I could hardly he expected to answer questions
about what is happening inside Pakistun. The hon. Member no doubt reuds
newspapers too and gets information from them. He may have some additional
information also ocecasionally. There is no doubt that, from such published
information as is available a great deal of such preparation has been going on
continuously all the time.

Shri Kamath: To what extent have Government effectively countered such
war-mongering over Kashmir, especially propaganda abroad against us by
Pakistan or with the connivance of Pakistan?

Shri Jawaharlal Nehru: By not indulging in war-mongering by us.
8hrl Kamath: Is that effective enough?
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OcouPATION OF LAND BY MUSLIMS FROM EASTERN PAKISTAN

*2¢. Sardar B. 8. Man: (a) Will the Prime Minister be pleaseu to stut:
whether it is a fact that large number of Muslims from Fast Bengal have
crossed over to the Iridian side of the border and have ocoupied the va“ant
lands belonging to India?

(b) If 8o, what is their number?

(¢) What steps do Government propose to take in this matter?

The Minister of Transport and Railways (S8hri Gopalaswami): (a) Yes. It
is correct that a large number of Muslims from East Bengal have crossed over to
the Indiau territory, particularly into the State of Assam.

(b) It has not been possible to ascertain the exact number c¢f Muslims who
have entered Indian territory in this way. According to the information avail-
able, however, it is estimated that nearly four and & half lakhs of Muslims have
entered the State of Axsamn alone between the 15th August 1047 and the
beginning of November 1949,

(c) So far as the entry of such Muslims into West Bengal is concerned, the
Government of that State have informed the Government of India that they
have taken necessary steps to prevent the settlement of such immigrants on
lands in West Bengal. As regards such immigration into Assam, the Govern-
ment of India have promulgated an Ordinance on the 6th Januarv 1950 taking
necessary powers to deal with the situation. It will be possible under the
Ordinance to order the removal from the State of Assam of any person who
having been ordinarily resident in any place outside Indit, has whether before
or aftur the commencement of the Ordinance come into Assam and whose stay
in tho State is detrimental to the interests of India. Necessary powers {o tuke
action under the Crdinance have also been delegated to the Government of
Assarn and tc certain specified officers subordinate to that Government.

Sardar B. B. Man: Dces the proposed action for ejectment of underirable
emigrants affect Hindu emigrants who have come from East Bengal?

Shri Gopalaswami: Tt is not expected that the Assam Government would use
their powers in that direction.

Sardar B. 8, Man: Wh.t is the approximate extent of 1he acreage which thes-
emigrants have occupied and whether those lands were under cultivation or
fallow lands ?

Shri Gopalaswami: T do not think I said in the answer anything about oceupa-
tion of lands. There is no particular part of territory which these people have
occupied.

Pandit Maitra: Is it a fact that the entire boundary line between Assam and
East Pakistan has been destroved by Pakistan and Pakistiunees have come nto
the Tndian territory about the depth of & mile and a half all along the boundary ?

Shri Gopalaswami: We have not received information to that effect. They
certainly have come into our territory from different places. In particular places
thev have entered into our territory over a certain length, but these have come in

in driblets and nothing like an invasion across the border all along the line kas
taken place.
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WRITTEN ANSWERS TO QUESTIONS

MANUFACTURE oF TYPEWRITERS

*8. Beth Govind Das: Wil the Minister of Industry and Supply be pleased
to state the number of typewriters manufactured in factories in Indin during
the last ore year and the programme of further expansion of this industry?

The Minister of Irdustry and Supply (Dr. 8. P, Mookerjes): No typewr ters
are at present manufactured in India. Two Bombay firms propose to establ’sh
typewriter factories. One of themn is likely to go into production in 1951. The
other has not yet put up a concrete scheme.

NATIONALISATION OF TEXTILE MiLLS IN BoMBAY

*g, Seth Govind Das: Will the Min'ster of Industry and Supply be plecased
tc state which of the textile mills recently closed in the State cf Bombay have
been taken up by the Government of Bombay as nationalissd concerns?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): None of the
mills which have recently closed in the State of Bombay has been taken over
by the Government of Bombay as a nationalised concern. In the case of
Sholapur 8pinning and Weaving Mills, S8holapur, which bad closed down since
August 1949, due to alleged mismanagement by the Board of Directors and the
Managing Agents, however, an Ord‘nance has been issued dissolving the Board
of Directors and terminating the contract with the Managing Agents. The
Bombay Government has been delegated powers by Government of India to
recongtituts the Board and reopen the mill. The new Board of Directors has
since been constituted by the Bombay Government and the mill is expected to
he reopened shortly.

NATIONALISATION OF INDUSTRIES

*10. Seth Govind Das: Will the Minister of Industry and Sapply Le pleus:d
to state which of the industries or factories have been partially or wholly
nasionalised ?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): I place on the
Table of the House a iist of industries or factories which are partially or who'ly
owned and managed or are proposed to be so owned and managed by the Govern-
mené of India,

Statement
1. Wholly nationalised :
(1) Minting of money :

(i) India Government Mint, Bombay, (ii) India Government Mint, Calcutta,
(iii) India Government New Mint, Alipore, Calcutta, and (iv) India Security
Press, Nasik Road.

(?) Manufacture of arms and ammunition—Ordnance factories under the Defence
Ministry.

(3) Airveraft prodaction—Hindustan Aircraft Factory, Bangalore (jointly owned by
the State of Mysore and the Government of India).

(4) Railway Transport.
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(5) Opium factories at Ghazipur and Neemuch.
(6) Manufacture of telephones.
I1. Partially nationalised :
The fcllowing units are wholly under State management :
(1) Mathematical Instruments Office, Calcutta.
(2) Collieries :

(i) Arg&ds, (ii) Bekharo, (iii) Jarangdih, (iv) Kargsali, (v) Serampore,  (vii
hurkunda, (vii) Kurharbaree, (viii) Sawang, (ix) Kurasia, (x) Talcher,

and (xi) Deulbara.

(*) Salt Works :
(i) Rajputana Salt Sources—Sambbar, Pachbadra, Didwana.
(ii) Pritchard Salt Works—Kharaghoda, Bombay.
(iii' Rock Salt Mines—Mandi, Himachal Pradesh.
(4) Fertilizer Project at Sindri.
(5) Road transport setvices in Delhi, New Delhi and suburban routes.

(6) Textiles : The Governthent of Indin have also taken over temporarily the manage-
ment of the Sholapur Spinning and Weaving Co.

7) Government printing presses
The fuliowing factories proposed to be set up will also be owned and managed by
Qovernment :
(i) Factory to manufacture dry core paper insulated cables.
(1i) Faoctory for manufacturing machine tools at Bangalore,

(i1i) Vactory for manufacturing penicillin, sulpha and anti-malarial drugs at Bombay
(to be jointly owned by the Government of India and the Government of

Bombay).

RESTRICTION ON WHOLESALE TEXTILE DEALERS OF DELHI

»25. Shri Deshbandhu Gupta: (a) Will the Minister of Industry and Supply
ve pleased to state whether (Government’s attention has been drawn to the
fact that all the wholesa'e textile dealers of Delhi, numbering over one thousand
have been observing complete hartal since the 17th January 1950 as a mark
of protest against restrictions imposed by Government on the sale of ‘‘free
sale’’ cloth to outside retai.ers?

(b) Was any representation received by Government from their association
on the subject prior to their taking this step, if so, what were their demands?
(c) Do Government propose to consider their demunds?

The Minister of Industry and Supply (Dr. 8. P. Mookerje8): (s) Yes: the
hartal has since been withdrawn. .

(b) Yes. When they went on hartal they were aware of the fact that ‘their
representation was under consideration of the Government.

Their demand was that they should be allowed to sell cloth and yarn direct
= retailers anywhere in U.P., East Punjab, Himachal Pradash, Patiala and
East Punjob States and the Rajasthan Union.

(¢) The matter is under consideration.
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In Volume I,— -
1. No. 1, dated the 28th January, 1950,—
(i) Page (i) Col. 1, after line 4 insert “Ahammedunni, Shri V.C. (Travancore-Cochin”.
(ii) Page (ii), Col. 2, line 27 for “Rafi Ahmed, Shri “’read “Shri Rafi Ahmed”.
(iii) Page (iv), Col. 2, delete line 20.
2. No. 2, dated the 31st January, 1950,—~
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3. No. 3, dated the 1st February, 1950,—
(i) Page 32, line 13 for “ule’ read “rule”.
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4. No. 4, dated the 2nd February, 1950,—~
(i) Page 103, line 3 add “it” before «“is>".
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(iv) Page 110, line 5 from bottom for “humiled” read “b
5. No. 5, dated the 3rd February, 1950,—
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(ii) Page 186, line 17 from bottom for *“debator” read “debtor”.
(iii) Page 188, line 18 for “unformity” read ‘“uniformity”.
6. No. 6 dated the 6th February, 1950,—
(i) Page 204, line 20 from bottom for.<“wére” read *‘are”.
(ii) Page 212, line 12 from bottom for “of”’ read “the”.
(iii) Page 224, line 13 for “from” read “form”. e
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could
be expected” read “ will act as its President; he is an 1. C. S. man and is, admitedly,”.
7. No. 8, dated the 8th February, 1950,—
Page 315, line 19 for “refugee” read ** refuge”.
8, No. 9, dated the 9th February, 1950,—
(i) Page 369, line 24 for “are” read “am”.
(i) Page 371, for line 18 read “giving me credit for having done something which should
redlly go to the”,

Aled™®

(lii) Page 389, line 2 from bottom for “khakad” read “khahad”.
9. No. 10, dated the 10th February, 1950,
() Page 415, line 2 from bottom for “detrimetal” read “detrimental”.
(ii) Page 420, line 10 from bottom for “is” read “in”.
(iii) Page 431, line 3 from bottom for “L” read “s”.
(iv) Page 433, line 16 for “Trat” read “that”.
10. No. 11, dated the 13th February, 1950,—
(i) Page 454, line 25 from bottom after “‘was” insert “‘as”.
(i) Page 463, line 21 from bottom for “re-assembled” read “then adjourned for”.
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(ii)
11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “strach” read “starch™,
12. No. 14, dated the 17th February, 1950,—
(i) Page 591, line 6 for “atmosphede” read “atmosphere”.
(ii) Page 604, line 4 for “inperils” read “imperils” and in line 6 Jor “calus” read “Salus”,
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(vii) Page 616, line 12 from bottom for “then* read “their”. -
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(ix) Page 637, omit “last line”.
13. No. 15. dated the 20th February, 1950,—
(i) Page 659, line 12 for “acpital” read “Capital”.
(ii) Page 662, line 21 from bottom Jor “of the” read “in_the”.
14. No. 17, dated the 22nd February , 1950,—
(i) Page 708, line 15 from bottom for “States” read “State”.
(ii) Page 723, line 21 omiz “It ix” before “Jowan”.
15. No. 18, dated the 23rd February, 1950,—
(i) Page 751, line 13 from bottom for “Begal read “Bengal”.
(ii) Page 758, line 24 from bottom Jor “turbulation on accuont ' read “tribulation on
account”.
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(v) Page 783, line 2 for “a” read “as”,

(vi) Page 798, line 2 for “coutry” read “country”,

(vii) Page 800, line 9 from bottom for “33 percent”read “334 percent”.
{viii) Page 801, line 6 for “ward” read “award”, ’
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